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NHRC notice to
UP govt for
police brutality

NEW DELHI: The National Human
Rights Commission (NHRC)
has issued a notice to the Uttar
Pradesh government over the
reported stripping and assault
of a woman by police personnel
in Lalitpur, Taking suo motu cog-
nisance of the incident, NHRC has
called for a detailed report in the
matter within four weeks. It has
also sought a reporton action tak-
en against the responsible police
officer and any relief granted to
the victim by the authorities.

Reportedly, on May 2, the vic-
tim working as adomestic help at
the residence of a police officer,
was beaten on the allegations of
a theft in the house.

“The Commission has observed
that the contents of the media re-
ports, if true, raise serious issues
of violation of human rights to the
victim. The officer and his fam-
ily have not only misused their
position but also subjected the
victim to physical torture and
cruelty”, said the commission in
a statement.

AGENCIES
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NHRC notice to MP govt, DGP

over ‘detention’ of 4 juveniles

NEW DELHI: The NHRC has sent notices to the
Madhya Pradesh government and the state’s
police chief over a report that four juveniles have
been illegally detained in police custody in
Tikamgarh district on suspicion of theft. The
news report reveals the juveniles have been
“chained by the police” and there are injuries on
their bodies indicating they are “being subjected
to torture by the police”, the NHRC said.
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{ KHEVRAJPUR MULTIPLE MURDERS }

Gang rape, other IPC
sections added to FIR

HT Correspondent
letters@hindustantimes.com

PRAYAGRAJ : The Prayagraj
police have added the relevant
sections of the Indian Penal
Code for gang rape in the case of
the murder of five members of a
family at Khevrajpur village of
Tharwai development block of
the district last month, an offi-
cial said. The step has been
taken two weeks after the inci-
dent.

The sections that have been
added in the FIR now include
Section 376D (gang rape), 396
(murder during dacoity), 120 B
(party to a criminal conspiracy
to commit an offence punisha-
ble with death), 201 (causing
disappearance of evidence of
offence) and 436 (mischief by
fire or explosive substance with
intent to destroy house, efc).

Prayagraj senior superin-
tendent of police Ajay Kumar
said, “During interrogation of
seven persons of an interstate
gang of looters arrested for the
crime on May 4, they had con-
fessed to have gang raped two
women, too, during the inci-
dent.”

“After the slide and swab
report from Forensic Science
Lab, Phaphamau on Friday con-

The Prayagraj district police
have got permission from
the district court to take
DNA samples from the
seven arrested members of
the inter-state gang and
match it with not just the
multiple murders at Khev-
rajpur and Gohri villages,
but also in Andhi village and
Nawabganj areas of the dis-

DNA samples to be collected

trict where, too, the modus
operandi of the criminals
seems similar to the ones
seen at Khevrajpur and
Gohri, police said.

“This process will begin
on May 9 with the drawing
of blood of the accused gang
members for their DNA,”
Prayagraj SSP Ajay Kumar
said.

firmed gang rape, relevant sec-
tions of the crime have also now
been added to the FIR registered
in connection with the crime,”
the SSP added.

The blood-soaked bodies of a
cattle trader, his wife, daughter,
daughter-in-law and one-year-
old granddaughter were found
in their house on April 23. They
had been battered to death. The
house was also found set on fire.
A four-year-old girl was the only
survivor in the house.

The only son of the cattle
trader, who was not at home at
the time of the incident, had
lodged an FIR in connection
with the incident. Despite his
suspicion of sexual assault on

his wife and his sister, the police
at the time had registered an
FIR only under the IPC section
302 for murder. The non-inclu-
sion of rape sections in the FIR
in the first instance had drawn
flak from representatives of var-
ious political parties.

The Trinamool Congress
(TMC) had alleged a “massive
cover-up” by Prayagraj police
after a five-member delegation
ofthe party had visited Khevraj-
pur village and met the kin of
the victims on April 25.

The TMC had also written to
the National Human Rights
Commission (NHRC) and met
its chairman on April 29 in this
regard.
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NHRC notice to
UP govt over
torture of
woman by police
in Lalitpur

INDO-ASIAN NEWS SERVICE
NEW DELHI, 7MAY

The National Human Rights
Commission (NHRC) has
issued a notice to the Uttar
Pradesh government over
the reported stripping and
assault ofawoman by police
personnel in Lalitpur.

Taking suo motu cogni-
sance of the incident, the
Commission has issued
notices to the Uttar Pradesh
Chief Secretary and the
Director General of Police
calling for a detailed report
in the matter within four
weeks.

The NHRC has alsosought
a report on action taken
against the responsible police
officerand anyreliefgrant-
edtothevictim by theauthor-
ities. Reportedly, the woman
was working as a domestic
help at the residence of a
police officerand was beat-
enonthe allegations of a theft
in the house.

"The Commission has
observed that the contents
of the mediareports, iftrue,
raise serious issues of vio-
lation ofhuman right to the
victim. The Palice Officer and
his family have not only
misused their position but
also subjected the victim to
physical torture and cruel-
ty", said the commissionin
a statement.

Reportedly, on May 2,
the victim was locked in a
room by the wife of the
police officer who came
along with alady Inspector
and started interrogating
her regarding a theft in the
house.

" Besides beating her bru-
tally, they also subjected
her to water cannon and
electric shocks to force her
accept the allegations. Later,
sensing that the maiter may
snowball into a controver-
sy, she was called to the
Mehrauli police station where
the police personnel tried to
project the matter as a dis-
pute with her husband and
also initiated actionagainst
him for disturbing peace”,
said the NHRC.
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LALITPUR AND KANPUR: “I feel
safer,” the 13-year-old girl said
from somewhere inside the tiny
dark room, a sizeable portion of
which is occupied by large sacks
stuffed with straw.
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palpable.

After spending five days
under the protection of the Child
Welfare Committee (CWC), the
survivor of the Lalitpur gang
rape case was escorted home by
a bunch of police personnel in
two multi-utility vehicles. Along
with the child was her mother
who was allowed to be by her

pur victim’s mother recounts hor

Saturday afternoon, and tended to
her seven other younger children,
the girl went into a darkcomerof
the house, refusing to emerge.
“She has only been crying all
through. I am trying to make her
forget what happened, but she
keeps getting reminded of it,” said
the mother.

The entire Pali police station

“You watch, I'll be able to side in the CWC's shelter. staff was transferred on May 3
fight,” a brief pause later she While the mother tried toset  after it emerged that the girl was
adds, the firmness in her voice  thechaoticlittle house inorderon  kidnapped and gang raped for

LALITPUR VICTIM arealso accused in the latestcase.  Jagannath spe
“Just because you have a power- “They approached the local jail and was fr
ful government job, youdonot  police,but theSHOrefusedtoreg-  only after wi
getaright over our bodies,” she ister an FIR and didn't get the woman's black
added. child medically examined,” the  ¥50,000,” said

For now, the SHO, four gang  family’s lawyer, Hardayal Singh  father of Raj Bl
rape suspects, and the survivor's  Lodhi, summed up thecomplaint.  jail in the late:
aunt — accused of abetting the On November 24, the mother  The police coul
child’s abduction — have been  approached the court to file an  confirm his clz
arrested. Whiletherearefivemen  FIR. Her complaint named not A casewas a
accused of rape, the mother is only the rape suspects, but vivoragainsthe
particularly angry with the SHO.  accused the SHO of beinghand-in-  them of comy]
“The police are knowntorecover  glove with the alleged assaulters.  “fake cases” ag
bodies from under water. Here, The court sought the police’s  child was misle
no one even cared to tracemy liv-  response on the allegations. In  that FIR," said t
ing daughter for over a week.” his response to the court, a copy The woman

She said that her complaints  of which is with HT, a sub-in- ofanysuch bla
about a similar case involving spector said no evidence was Nikhil Patha
her daughter in November 2021 found in support of the allega- tendent of polic
went unheeded. This attitude, tions and accused the child’s has been form
she said, created the latestsitua- mother of being a “habitual” thecomplaints
tion where the girl was kid- complainant. “Based on this family. The c
napped and repeatedly raped. response, the court rejectedour  probing why ar

In the previous case being appeal for an FIR. But, as per  ber gang rape ¢
referred to bythemother,shetold  procedure, it asked for the girl’s Ahead of re
the court that her daughter was  statement to be recorded in mentincourtc
allegedly gangraped bytwomen  court on April 25," said Lodhi. was abducted ¢
when she was visiting the fields to Amid all this, both parties filed Two senior |
relieve herself on November 7.  additional complaints against to the probe sa
The motheralleged thather child  each other. anonymity tha
was gang raped at knife point by “The child's mother had falsely ~ revealed the SI
Chandan AharwarandMahendra  implicated my older son (Jagan-  with theallegex
Chaurasia - local villagers who  nath) too of rape, nine vears ago.  the period of h
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Rajasthan vs UP cops plays out
In Noida over journalist’s arrest

Obstructed By
UP Police, Say
Dungarpur Cops

Times NEws NETWORK

Jaipur/Udaipur/Noida: A
high-voltage drama took
place on Saturday morning
when a team of Rajasthan’s
Dungarpur district police
arrived in Noida with a war-
ranttoarrest Newsl8anchor
Aman Chopra but returned
empty-handed, thanks to
what it called “obstruction”
by local police.

Dungarpur SP Sudhir
Joshi said it was for the sec-
ond time that the Noida po-
lice “obstructed” his team
and kept them waiting to al-
low the accused to flee from
his house.

“The UP Police asked our
team of 12 cops, led by an
ASP-rank officer, to first

BJP calls Raj CM Gehlot modern-day
‘Aurangzeb’ over TV scribe house ‘raid’

ajasthan BJP has termed the state police “raid at the

residence of anchor Aman Chopra a Congress-sponsored
attempttosuppress the freedom of speechin india”. “CM Ashok
Gehlot, who is a self-proclaimed Gandhian, has damaged
principles and values of the Constitution by attackinga
journalist for showing the truth. It would not be an exaggeration
to call himamodern-day ‘Aurangzeb’ for acting against the
majority community to appease its core vote bank,” said Satish

Poonia, BJP state president. tun

come to the police station
with them. The team then
went to the police station in
Noida and showed them the
arrest warrant and case de-
tails. When the team return-
ed to Chopra's flat, he
couldn’t be found,” the SP
said,addingthatthelocal po-
lice had done the same thing
with his team earlier in the
week too.

Countering the Dungar-
pur SP’s claim, ACP-2 Cen-
tral Noida Yogendra Singh
said: “A team from Rajas-

than Police had come to the
Bisrakh police station
around 3pm with the non-
bailable warrant of Aman
Chopra, who resides in Ari-
hant Apartments. They com-
pleted the legal procedure
and two of our personnel ac-
companied them and wentto
Chopra’s house. His house
was locked, following which
they pasted the warrant out-
sideand left.”

Singh further said,
“They themselves came to
the police station in order to

maketheentryandcomplete
the legal procedure. We
didn’t have any idea about
any team coming. We have
their entry in our books,
which is of 3pm,” the ACP
said

The Rajasthan Police
said that an FIR was regis-
tered against Chopra at the
Bichhiwara police station
under IPC sections 295A (de-
liberate and malicious acts,
intended to outrage reli-
giousfeelingsof any class by
insulting its religion or reli-
gious beliefs), 153A (promot-
ing enmity between differ-
ent groups) and 124A (sedi-
tion), along with different
provisions of the IT Act on
April 23.

The FIR was filed after
Chopra in his show had al-
legedly claimed that a centu-
ries-old temple in Alwar was
razed to avenge a demolition
drive that took place in Del-
hi'sJahangirpuri.

Full renorton www.toi.in
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BBMCH MEDICO’S DEATH

Family seeks CBI probe

POST NEWS NETWORK

Bolangir, May 7: Family mem-
bers of Nishant Kumar, a first year
MBBS student who died after al-
legedly falling off the hostel rooftop,
have demanded a probe by the CBI
Saturday.

Alleging suicide due to excess rag-
ging, mental and physical torture
by seniors and professors, Nishant's
father Krishan Kumar sought the
intervention of the central agency
in a letter to Prime Minister
Narendra Modi and the NHRC.

In the letter; Nishant's father re-
vealed how juniors are tortured
in the prestigious institute by sen-
iors and professors. The lecturers
here force juniors to write the lab-
oratory manuals of senior stu-
dents. Furthermore, the juniors
who have good handwriting are

tortured to do all the homework
of the seniors. Instead of taking ac-
tion on ragging, the professors take
the side of the seniors and make fun
of juniors, he alleged.

The seniors have created
WhatsApp groups and call the jun-
iors for ragging late in the night.
The students are sexually harassed
and threatened with dire conse-
quences if they dare to report the
incident.

Juniors are assaulted if they
see the seniors eve to eyve. They
are made to clean the college sta-
dium for hours, but not allowed to
play. They are verbally abused with
filthy language.

Nishant's father has sent a copy
of his WhatsApp chats revealing
about the torture to the PMO and
the NHRC. He had earlier sought
intervention of Bolangir SP.
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NHRC seeks report over
detention of juveniles

Times News NETWORK

Bhopal: The National Human Rights
Commission has taken suo motu cog-
nizance of a media report which
stated that four juveniles have been il-
legally detained in police custody on
suspicion of theft in Tikamgarh dis-
trict of MP since April 30.

NHRC stated the media reports al-
so reveal that the juveniles have been
chained by the police and there are in-
juries on their bodies indicating that
they are being subjected to torture by
the police.

The commission has observed that
the contents of the media report, if
true, amount to gross violation of the
victims who are children. The juve-
niles cannotbedetained inapolicesta-
tion, it stated. Even if the police be-
lieved that they committed a crime
they should have been given in the
care of juveniles police unit or a desig-
nated child welfare police officer. The
juveniles should have been produced
before the Juvenile Justice Board
within 24 hours of their detention and
they are not supposed to be chained in
any case, the commission said.
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NHRC notice on honour killing

Takes suo motu cognizance of man’s murder by wife’s brother

#NEWDELHI
The National
Commission (NHRC) on Friday took
suo motu cognisance of the murder of
a 25-year-old man by his wife’s brother
and another person in Hyderabad in a
suspected “honour killing”.

It has issued notices to the state
chief secretary and director general of
police, calling for a detailed report in
the matter within four weeks.

The chief secretary has been asked to
submit a report whether the state gov-
ernment has any policy to prevent such
incidents of “honour killing” in cases of
inter-caste or inter-religion marriage.

The DGP has been asked to inform
the present status of the investigation
in the case, steps taken to safeguard the
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wife of the victim and his family mem-
bers.

“The Commission would also like
to know whether there were any lapses
on the part of the police authorities in
this case if so, what action has been
taken against the guilty,” the NHRC
said in a statement.

“Police has stated that the brother
of the girl was opposed to her inter-
faith marriage,” it noted. IANS

. 4

Poser to UP on stripping

#NEWDELHI

The NHRC has issued a notice

to the Uttar Pradesh govern-
ment over the stripping and
assault of a woman by police in
Lalitpur. IANS

Owaisi condemns killing
#HYDERABAD

AIMIM president Asaduddin
Owaisi has condemned the al-
leged honour killing of a Hindu
man by the relatives of his
Muslim wife in Hyderabad stat-
ing that that Nagraju’'s murder
is against Islam. IANS




